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Court No. -7

Case :- PUBLIC INTEREST LITIGATION (PIL) No. - 222 of 2020

Petitioner :- Praveen Kumar Sharma aged about 55 years s/o Bhagwati
Prasad Sharma, r/o 173A, Kaliyanpur Taraura Factory Area Patel Nagar
School, Kasganj, U.P.

Respondents :- State of U.P. through its Principal Secretary (Home),
Secretariat, Lucknow, U.P. and 3 others

Counsel for Petitioner :- Shivam Shukla

Counsel for Respondent :- A.K. Roy (Addl. Chief Standing Counsel)

Hon'ble Biswanath Somadder,J.
Hon'ble Dr. Yogendra Kumar Srivastava,J.

On 5" February, 2020, this Court passed the following order:-

"Having heard the learned advocates for the parties and upon
perusing the instant writ petition, we direct the learned advocate for
the State to take specific instructions from the concerned authority
of the State as to when the State proposes to constitute valid Juvenile
Justice Boards and Child Welfare Committees in accordance with

the provisions of the relevant statute.

The answer to this Court's query should be made available by the

learned advocate for the State on the next date.

List this matter on 12th February, 2020 under the same heading for

further consideration."

Today, when the matter is taken up for consideration, learned

Additional Chief Standing Counsel for the State of Uttar Pradesh submits

that he had obtained certain instructions from the concerned authority.

Let the written instructions, obtained by the learned Additional Chief

Standing Counsel for the State of Uttar Pradesh, handed over to the Court

be taken on record.
Relevant portion of the written instructions reveals as follows:-

"HUAT AW BIET 7 fF IR U AR, Al T 9rd A
ATAMT—1, ARG A6 29 WK, 2019 gRI fld fheiR =

(FTEDT BT TG AR EWRAV) 9, 2019 & M 87 (1) B HH H
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)

AT & UF A&-2507 /60—1—13 (102) /2001, f&IdH 16.11.2018 BRI
= Al BT TeA fbar AT 21 Sad wEE Wlfd g1 e 26.11.
2019, 09.12.2019, 20.12.2019, 10.01.2020 Ud f3le 31.01.2020 BT I3
PRI §I UQY ¥ SMYE WR W ST [BIR Y G1S UG qrel bl
AT & 999 e vd Hewl @& U g onmavdd fewn-—fdy
T 2| FgE Al g il W fw-es & wE H§ 9fifa vd a9 @
AR US B ANY ARl F SR 15 WRaY], 2020 W 06 HIE, 2020
TP ATdEd U AFEHT B S Ieaed I UL & UHE FAER UA A

fasif&y getlRd oM 2g oo U dwr 731 fadie 07 BRaw),
2020 gRT FIQe®, FoT U Sawd fI9RT, SR Ueel 9 SR fdar
ST gH 71 999 affa & Ren—Fde & 9 H MmN S 2020 6
QMY Td die @& 919 3fedeT Ud Aadl & adq @l UihaAr qoi ol S

gI"

It is evident from the above, that the concerned respondent authority
has taken effective steps to constitute valid Juvenile Justice Boards and
Child Welfare Committees in accordance with the provisions of the relevant

Statute.

As such, no further interference is required in respect of this Public
Interest Litigation (PIL). The Public Interest Litigation (PIL), stands

disposed of accordingly.

Order Date :- 12.2.2020
Shahroz

(Biswanath Somadder,J.)

(Dr. Y.K. Srivastava,J.)



